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REFERENCE TO THE REPORTED

INHUMAN WORKING CONDITIONS

IN THE RORO ASBESTOS MINES IN
_BIHAR

SHRI P. N. SUKUL (Uttar Pradesh):
Mr. Deputy Chairman, Sir, as I was say-
ing ¥ wish to draw the attention of the
House as well as the Government to a
very important matter iavolving the lives
of hundreds of innocent tribal workeis at
present engaged in the Birla-managed Hy-
derabad Asbestos Cement Products’ Koro
Mines in the Singhbhum District of Bi-
har, '

According to the management, 800 tribal
workers are engaged in the work, who do
not know that the asbestos dust inhaled by
them can lead to slow and painful death.
Dust is generated in three stages  here,
in the blasting of rocks, the breaking nf
rocks and the crushing of rocks inside the
plants. h

Sir, the doctor Sunil Kurar Roey, cannot
cure asbestosis, That is what he has  said,
and in fact, no doctor can cure this disease
once the lungs have beea affected by it
Eighty per cent of the labouress suffer
from the disease whose symptoms are difli-
cult breathing, pain in the chest and gene-
ral debility. -

P .y

According to the General Secretary  of
the United Mineral Workers' Union, Mr,
Purrendu  Mazoomdar, 30 workers have
already died of this disease between Jamu-
are and August last year and hundreds
are affected by it even at present. Besides,
Sir, while the officers and staff live in
houses on the hill top, there is no housing
colony for the labourers who come 10
work on foot from far-flung  willages
situated at a distance of 6 to 10 km. from
the mines. Thus, in addition to their
very exacting work, the poor workers
have to cover daily 12 to 20 km. on foot.
Those who finish at 11-00 p.m. have to
wait till the morning because ut that hour
they cannot go home for the fear of wikl
animals. Similarly, those who have to
work in the 11-00 p.m. to 7-00 a.m. shift,
have to come to the mines at 6-00 p.m,,
that is, before the night-fall.
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According to Dr. P. A. Deshmukn. an
eminent chest-specialist, at preseat workmg
with the Tata Main Hospital, Jamshedpur.
“Of h four main types of  asbeston
chrysotile that is mined at the Roro Mines,
is the most dangerous from the occupa-
tional hazard angle. The dust cvhokes the
lungs, slowly leading 10 peusistent cough
and shortness of breath. It is kmown  u»
pacumoconiosis. Once ashestosis sets in.
medical care is not of such consequence.
The harmful particles caluse  SDestosls,
leading to heart failure and also to lung-
cancer, pleural plaques and mesothelioma.
all of which are fatal and incurable. Ac-
cording to the Harrison’s Principles of Is-
ternal Medicine, usually death occurs im
10 to 20 years due to ashestosis.

The Government mines safety author-
ties have never carried out a health survey
at Roro. At the catrance of the Mines,
“Use Respirators™ sign is there, but  tie
illiterate tribal workers zenerally  work
without them. It is also against the min-
ing law because, Sir, the ‘aw requires that
the workers must know the dangers in-
votved in the work. Also, Sir, there is no
X-ray machine at the Mines. The medical
unit is completely dilapidated. And the
workers there are drinking polluled water.

So, my suggestion, Sir, is that imme-
diately a health survey should be carried
out at the Roro Mines. Secondly, regular
check-up of the health of the workers
should be done. And, thirdly, there should
be adequate housing and drinking water
facilities for the workers.

THE NATIONAL WATERWAY (ALLA-

HABAD-HALDIA STRETCH OF THE

GANGA-BHAGIRATHI-HOOGHLY RI-
VER) BILL, 1982—Contd

MR. DEPUTY CHAIRMAN:
further consideration of the motion moved
by Shri Sitaram Kezsri on the 26th July.
1982 and the amzndment moved by Shri
Suraj Prasad for reference of the Bill toa
Select Committee, Shri Sukoma! Sen. Not:
here. ' (

Now.

¢
o
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MR. DEPUTY CHAIRMAN: Mrs.
Pratibha Singh.
SHRIMAI PRATIBHA SINGH (Bi-

har): Mr. Deputy Chairman, I rise to
support the Bill.

Ri GEHI A.Tqq JX (TAgiv)
(dfaw 7 & 1) -

- oqtHaY - wfa®e fay (fagrv) o
aieey T § &e i R
Sir, I rise to support tne Bill. I congra-
" tulate the Minister for bringing this Bill.
First of all I would like to point out that
the river valleys were cradles of civilisa-

sion for ages and ages. Jo fact, civilisa-
tion grew up on the banks of rivers, Bspe-
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cially the story of th: Ganga is the most

fascinating one. Even Pandit Nehru  was

fascinated by this river and in his  Yast

will he wrote these lines which ae really

beautiful. [ would iike ta quote them
here:

“I have becn attached to the Gangs
aad Jemuna rivers in Allahabad and I
have watched their varying moods s

the seams changed—and have  oftes
thoght of the history, of myth, and
tradition and song and story that

have become attached to them through

the long  apes and become part  of
their flowing  waters. She has been a
symbol™. . ete,- - :

These are beautiful lines. Not only this.
Even in English poetry you come across
the lines:

“Men may come aid incs may go but 1
go on for ever.”  Therzfore, I am very
happy that the Minister has recogaised
the importance of river uavigation. It is
not oaly here that it has been recognised.
In other  countries also water transport
has gone through wmany phases of deve-
lopment, depending on ihe needs of the
country. I will cite na few examples.
ln USA river transport began as early as
1782 but had a sethack due {o poor oOrga-
nisation of water transport, natural obs-
tructions to navigation and shifting the
sources of commodities suited to  water
transpori.  When water  tanspuri i
given ermphasis, it has certain meaning. It
is not just done without understanding the

importance and necessity for it. en
The Soviet waterways bave  gradualtly
developed on better footing, In  France,

Germany and western countries 100, water
way navigation  rfunctioned before - the
advent of railways, and other meauns of
transport. The  best developed waterway
transport s in Netherlafids, There, the
tatio of navigable waterways {o the popu-
lation is the highest in the world. - =

Sir, the unique and historic role played
by water transport in Denmark is a class
by itself. There, they have combined all
the three aspects, namely, flood protection,
land drainage and water transport. All
have developed together. 1 would request
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the hon. Minister 1o consider this. [ am
. glving these examples just to focus his
attention to all these aspects which should
. b taken into consideration in future.
T [ AR A

R o . .-

In Great Britain, the system has seen
upward and downward trends. There, they
‘have formed a committee under the chair-
manship of Leslie Bowes to study the
cconomics of the entire system of water
transport. What I mean to say is that the
system has developed in different countries
according to the needs. They have also
studied the economics and realised I1s im-
portance. This aspect has to be emphasiz-
ed here also if we want to provide cheap
mode of transport.

R

The term ‘national waterways’ appeals
in Entry 24 of List I of the 7th Schedule
of our Constitution. This was done long
ago. Mr. 1. 1. Suri, expert on waler trans-
port, visited India in 1952 to advise us
on the economic ([easibility of operating
modern craft on shallow waters.  This
cxperiment was done by the Ganga-Bhrah-
maputra Water Transport. Between 1956
and 1980, a number of Commitlees were
tormed to study the feasibility, navigation
facilities, economics of the systens,  staff
required, etc. These were in their terms
of reference. Two of these committees were
seally important. One  Committee  was
appointed on the 18th February 1957, Thsi
committee consisted of nine members and
" was headed by Mr. B. K. Ghokhale. The
other committee was appointed on  the
27th August 1968 with Mr. B. Bhagwati,
M.L.A., Assam, as Chairman. Their re-
- port was submitted in 197C. All  these

committees have laid down a number of
- vonditions for the declaration of national

waterways. Many of the State Govern-
ments have also been pressing for  this
as the rivers  passing through different

Siates have to be tackled only through

the Centre to avoid conflicts with regard

1o taxes, coordinarion and other types of

confrontations and how arbitration will bz
- dJone. All these poluts have to be consi-
- dered and solved in order to maka the

system useful. From this point of vigw,
this declaration of national highway is
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Provisions were  made in the Secoud
Five Year Plan for this purpose. If this
was not considered important and useful,
why were provisions made right from the
second Five Year Plan? Infact provisions
were made for two purposes, namely, (1)
movement of bulk commoditics from port
to inland, and (2} effective coordination
between the railways and inland water-
ways. Traflic surveys werz done in most
of the States. In the Se:cond Five Year
Plan & sum of Rs. 142.32 {akhs was sanc-
tioned and in the Third Five Year Plan
a4 sum of Rs. 400 lakhs was sanction in the
Central plan and & sum of Rs. 143 lakhs<
was provided under the State Plans for
Assam, Bihar, Kerala. Maharashtra and
West Bengal. In the Fourth Plan, a sum
of Rs. 8 crores was provided in the Cen:
tral Plan and a sum of RS, § crores wus
provided in the State Plan, But  the use-
fulness of the scheme was not so  much
emphasised.  That is why the money was
not fully utilised and thai is why I cong-
ratulate the Minister today bDecause he has
taken the courage to bring forward this
Bill. These figures only show the effort
made towards the  development cf the
water transport system. By bringing for-
ward this Bill, they #ould be able to make
transport charges lower as the cost involv-
&l in the inland water transport system
is less and it is less than the cost of the
10ad or rail transport systew, though the
movement is slow. But there are certain
types of cargo in which movement is not
50 very important. Che only caution that
1 would like to give the Minister iy that
he should see that we do not overemphas-
ise navigation and forget the importance
of the irrigation facilities. Irrigation  has
always the priority.

Then, Sir. there are certain things which
1 would like to suggest for th: kind con-
sideration of the Minister throagli  you.
An inland vessel development fund should
be established on the lines of the Shipping
Development Fund for  giving financial
assistance to the owners for the acquisition
of new crafts,- modernisation of the exisi-
ing vessels and for the mechanisation of
the country boats. The country boats and
the ferry boats, in their design and shape,
vary from State to State. The boat-build-
ing industry has pot a long trudition in
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India and the crafts vary from State to
Slata in their dcsxgu, in their shape, and
in their names. It varies from “Vellom”
in Kerala to “Bhur” in ‘Assam. In different
States, they have got dxﬁtrtnt pames, [
would also Jike 10 request the  Minister
through you, Sir, to see that seasoned and
suitable timber and other materials are
made available at reasonable rates to the
craft industry, This is very important  if
we want to develop this industry. At our
shipyards, our manyfacturing places, faci-
lities for the boat-and ferry-building activi-
ties also should “be nllowed to that we
save monoy by not stafting the mew cen-
tres because we have already such centres
and these facilities can be given to  our
craftsmen there. Then, Sir, care should be
exercised at the time of selecting officers
and due weightage should be given 1o the
experience of the capdidates in the spe-
cialised branch of jnland water transport.
This is also very necessary. Then training
of the operators of the crafts and  the
dredgers of LW.T. should also be given
importance. Here 1 muy suggest thai with
the training of Lascars for thc Merchant
Navy the training of the  personnel 1o
operate and maintain LW.T. cap be done
sxmuhansously including dredging opera-
tion. This can be dope to save the
cXtra cxpens¢s that may be spent on sepa-
rate centres of trainipg.

Sir, some steps should be taken to im-
prove the living conditions of the boat:
men. For example, they should be given
housing facilities, madical facliities, and
educational  facilities for thewr children.
We should also have  certain researches
‘made for the safety measures whenever
they go out for work on th2 water, in
the case of boats and also the other types
of vessels. Thep, Sir, a system of docu-
mentation should be introduced as in
the case of railways and road transport
and these documents should be made nego-
tiable through the banks. This is also very
important. Jusurance agaiost loss of goods
and damage to cargo i3 also necessary. So,
these are the few suggestions that ¥
would like to give now. There arc a num-
her of suggestions. But these are my two
important suggestions that } woud like o

-wiake new for the kmd consuderauon of
~the M'WJ
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Sir, the declaration ol the Allshubad-
Haldia Streth of the Ganga-Bhagirathis
Hooghly river tob be a national water-
way is a great step as this stretch is the
scene of considerable activity with people
transporting jute, gunny and other com-
modities between the ships berthed in the
docks and the riverside berths. Our jute
mills are spread out along both the banks
and the facility of operation of inland
water transport craft between the port of
Calcutta and the  North-East nf India
should be there.  Besides these, other
heavier commodities can also  move
through boats, like coal, grain, salt ant
other things.

Then, Sir, the  provision of advisory
committee and arbitration in the Biil are
steps which can be welcomed. The Finan-
cial Memorandum reflects that it involves
an injtial expenditure of ten ciores  of
rupees, which is a very small agount and
the optimum utilisation of the existing re-
sources should be planned both by the
Centre and the States should come for-
ward to cooperute.

Sir, the great advaniages in Inland water
transport are interms of cheap mode of
transport, fuel saving, maximum employ-
ment potential of weaker sectipns and low
level of investment and less polfution, be-
cause pollution also is a  great problem.
Important towns from Allahabad to Col-
cutta are Mirzapur, Varanasi, Ghazipur,
Balia ia U.P. and Buzur, Patna, Bhagal.
pur, Rajmahal in Bihar, aod then it flows
to Calcutta via Bhagirithi and Hooghly.
As this water transport system is poing to
be operated by public and private parties,
} would request the hon. Minister to bring
forward a Bill for a Bill for declaration
of Brahamputra-Sunderbans  Narmada-
Mahanadi, Tapti-Godawari and Krishna us
identified by various committees suited for
declaration as National Waterways.

So, -8ir, in short, T have tried to say
that this is a very welcome step, and it
should pot step here, But we should try
to expand it as much as passible and we
not step here. But we should try to
should try to encourage the building
up of newer types of vessels and we
should try to maximise the use of
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water transport, because at the mo-
ment what is happening is we are get-
ting very much vongested so far as
the railways and road transport are
concerned, and this will give an addi-
tiona] boost for the movement of
commodities.
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MR. DEPUTY CHAIRMAN: Shri
Sankar Prasad Mitra.

SHRI SUKOMAL SEN (West Ben-
gal): Sir, I should be called now.
Yesterday, 1 started speaking and I
have not concluded my speech.

MR. DEPUTY CHAIRMAN: This
is not proper to raise it now. (Inter-
ruptions)

SHRI SUKOMAL SEN: Yesterday
I started speaking. Today, I just went
out for a moment. (Interruptions)

MR, DEPUTY CHAIRMAN: This
is the convention and procedure in
this House. If a Member has started
speaking on a particular day and he
has not concluded his speech on that
day, then, next day, he is called first.
If he is absent then, the next Mem-
ber in the list is called. He is not
called again. When you werz called
today, you were absent._ (Interrup-
tions) You have to abide by certain
rules. There is some convention.
You cannot break the convention. T
appreciate your point. I told you
several times, Do not repeat thig
point.

SHRI SUKOMAL SEN: Sir, I Just
went out for a moment. .

MR. DEPUTY CHAIRMAN: There
are some norms and procedures in
this House. These are for the benefit
of the Members. Sometimes, if it is
not helpful to the Members, what can
I do?

SHRI SUKOMAIL SEN: Then, 1
may be called last.

-and north-~eastern India, :
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MR, DEPUTY CHAIRMAN: I told-
you several time. (Interruptions) It
is difficult. Shri Sankar Prasad Mitra, -

SHR1 SANKAR PRASAD MITRA
(West Bengal): Mr. Deputy Chair=' .
man, Sir, I congratulate the hom
Minister for introducing this Bill. I«
think, he has rightly said that this is*
the first time in the history of Indian .
Shipping and Transport that a Bill-
was being moved in Parliament for
declaring any waterway as a national
waterway. I am glad, Sir, that nine
other waterways may, in due course,
be declared as national waterways.:
At a time when road transport and’
rail transport present mulliple pro--
blems which are often insoluble,
development of river transport has
become a dire necessity. I welcome
this Bill as a measure which may pro-
vide the lifestrpam for millions living -
in vast areas in portions of northera

3

Sir, comments have been made and
comments can be made on various
aspects of this Bill. I shall, however,
confine myself only to sub-clause 23
of clause 5 of the Bill. In sub-clause
2 of clause 5 I find that the Central.
Government may (a) carry out sur-
veys and investigations for the deve-
lopment, maintenance and better
utilisation of the nationa] waterways
and the appurtenant land for shipping
and navigation, and prepare plang in
this behalf; (b) make and open new
navigable channers; (c) clear, widen,’
deepen, divert or otherwise improve
the channels; and (d) provide or per-
mit setting up of infrastructural facili-
ties. Sir, in the context of sub-¢lause
2 of clause 5 I request the hon. Minis-- -
ter 1o consider that the Calcutta
Metropolitan city and the Calcutta
Part would derive from the proposed
national waterways along the Ganga,
the Bhagirathi and the Hooghly
rivers, much more benefit if the cir-
cular waterways and water transport
around Calcutta scheme which was
originally conceived by the late Dr.
Bidhan Chandra Roy, the maker and
architect of the modern Bengal, is
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Implemented simultaneously as a
Central scheme. The proposed
national waterways and circular
waterway have 8.5 kilometres of
waterway on river Hooghly in com-
mon, Sir, it is not possible within
the time at my disposal to give all
the details about this scheme, but I
shall hand it over to the hon, Minister.
I shal] give only the main points. The
length of this water route along
existing waterways would be 32.30
kms. and along the new waterways
11.80 kms. The waterways would
carry 3 million passengers daily,
8,000 metric tonnes of cargo daily and
would benefit in Calcutta 45 sg. kms.
and in Howrah 5 sq. kms. There is
no question of acquisition of lands or
paying any compensation to any one
for providing this waterway. The
project would also provide an addi-
tional connecting link at Hastings on
River Hooghly between the proposed
national waterways, namely the
Ganga, the Bhagirathi and the Hooghly
and the Sunderbans waterways. The
project, if implemlented, would also
remove to a great extent the pollu-
tion of the existing waterways and
improve the sanitation and environ-
ment of a very big areaz of this city
of Calcutta,

1.00 .M.

Sir, I commend this scheme for the
consideration of the hon, Minister
and his Department and I do hope
that he would consider it sympatheti-

cally. T

MR. DEPUTY CHAIRMAN: M.
Nirmal Chatterjee. Mr. Sen may
speak on the third reading.

SHRI NIRMAL
(West Bengal):
much, Sir.

CHATTERJEE
Thank Yyou very

Mr. Deputy Chairman, Sir, when-
ever any institution or waterway is
declared as one of national import-
ance, that is a matter of joy for all
concerned. For us in particular, this
seems to be quite 4 happy Bill. The

Hooghly River) Bill,

correspondence that was continuing
between the State Government and
the Centre actually lasted for twa
decades and very recently the Left
Front Government in its last tenure
had been able {0 persuade the Centre
to have such a bill. One need not
be hesitant in congratulating the
Centre for introducing such a bhill

However, Sir, in this connection it
may be pointed out that the wvarious
expert committees which have discus-
sed the question of inland navigation
have suggested not only this parti-
cular waterway but five other water-
ways also which can he taken up,
declared as national and utilised for
navigational purposes. The previous
speaker has mentioned about the
utilisation of the irrigation channels
around the metropolitan city of Cal-
cutta, It was a participant in  the
seminars which discussed those trans-
port possibilities. I do not want to
add to the information which he has
already supplied. But let me stress,
in agreement with him, that even as
a city transport, although it is a
slower mode, it does help. It is a
cheaper mode and has also a non-
pollution effect. I am not as optimis-
tic as Mr. Mitra that the problem of
pollution in the metropolitan cities
would be eliminated by that means.

SHRI SANKAR PRASAD MITRA:
1 have not said that. It may be
reduced.

SHRI NIRMAIL CHATTRJEE: All
right, to the extent it would have
been added, it would not be added.
That is the position perhaps and that
certainly is a valid point. Referring
to the city of Calcutta, it will not ease
the transport problem also in the
sense that being a slow mode, it will
not help the daily commuters, it will
not induce the daily commuters to
utilise that mode in particular. But
that is a different matter for which
particularly we from West Bengal are
insisting on a circular railway. How-
ever, uptill now it has fallen on deaf
ears.
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While congratulating the Centre for
introducing this Bill, even though
after decades, may I mention a few
other things? Even in introducing
such an interesting and helpful Bil),
it seems to be limjted by the limits
of the approach of the Central Gov-
ernment in several ways. May I draw
. the attention of the Minister concern-
" ed and of the House to these? First,
it seemg to be limited by the limits
that there will be Advisory Com-
mittees set up. Now it has not been
provided that in the Advisory Com-
mittees, the various States through
which this water stretch flows would
be accommodated.

There is a provision for one or more
Advisory Committees but nowhere in
the Bill is it provided that the repre-
_ sentatives of either the State Legis-
~ lature or the Government should be
. accommodated in these Committees.
I have not introduced any amend-

" ment but I wish the Minister looks

fnto this question. Now, it is not
only there that I want to stop. In
the Bill itself the kind of activities
that this Board would adopt are
given, which affect not only the
stretch of water but also the shore
along which the water flows. Now,
the kind of activities that have to be
indulged in are not merely naviga-
tional but there are various others
things also. I would therefore not
stop at proposing that the Advisory
Committees include only representa-
tives of the State Legislature. Coming
from West Bengal which has organised
its panchayat elections and which has
given plenty of powers to such local
bodies in the rural areas as well as
in the urban areas, I would draw the
attention of the Minister and suggest
-that for small stretches the co-opera-
tion of such local bodies along the
shore should be taken into account
and such small committees for various
stretches of the land should be formed
so that the various problems arising
out of conflicts between the shore
population and those working on the
river may be eliminated helpfully by
such local bodies. This is a limitation
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which the State Government of West
Bengal has been able to cross but
which, I am afraid, still befalls the
Centre in its non-democratic pursuit.

1 would now draw your attention
to another thing. That is a helpful
one in the sense that in the coms-
munication from the State it was
requested that initially at least the
financial burden which will be neces-
sary may not devolve on the State.
Now, that is so in the Bill. But, may
I draw the attention of the Treasury
Benches and suggest that while the
Centre should bear the cost and,
therefore, in imposing the fees the
Centre ig entitled to cover that cost
but whatever surplus would be gene-
rated via these fees may be appor-
tioned to the States along which the
river flows. Now, that is one point
which ig not mentioned in the Bill
and, as you know, particularly after
the discussion on overdrafts of West
Bengal, the Plan outlay, ete., such
augmentation of revenue would bae
helping not only West Bengal but,
maybe,' also Bihar and U.P.

Now there is another’ aspect to
which I want to draw your attention.
That aspect is, not only should this
waterway-—once again I refer to Mr.
Mitra—be linked to the waterways
along the metropolitan city of Calcutta
but, through the Bill, it may be ex-
tended to the entire Sunderbans sys-
tem of waterways which will help
people there. As you know, Sunder-
bans is considered one of the most
backward districts in the whole of
India and there are special develop-
ment agencies for the Sunderbans .
area, and extension of this waterway
to that area would be of benefit to
the population there and also, inci-~
dentally, benefit the navigation
schemes there.

A further point with which I want
to close is that Expert Committees
have recommended that when such
waterways are .declared to be- of
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. natjonal importance or declared as
_nationa] walerways, the purpose
_ .should not be limited to the naviga-
- tional points only. The entire stretch
can be utiliseq for fishing and other
purposes also and the Board should
. have comprehensive powers on these
other aspects also. And the last point
" ig that I welcome the Bill if for no
other reason than this, that the whole
" stretch has to be dredged. There are
" large areas falling within West Ben-
_ gal itself which unless dredged will
not be available for this type of navi-
gational purpose. If dredged, the
flow of water along with a suitable
agreement on the question of the
Farakka Barrage may ‘ultimately help
also the release of the sands which
are clogging the mouth of the Haldia
and restore both Haldia and Calcutta
. ports which are viable and which
- could be restored via this route, with
dredging of this navigational channel,
to their old glory.

- With this I would commend the
. Bill to the House.
MR. DEPUTY CHAIRMAN: The
debate will continue.

€
7 ga R WAL 2. 15 997 qF
frd Eqrfag Fv Tt

The ﬁpuse then adjourned
for lunch at eleven minutes
past one of the clock.

- e - — -

The House reassembled after lunch
at seventeen minutes past two of the
clock, The Vice Chairman (Shri
Ladli Mohan Nigam) inr the Chair.

THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): Shri
Hansraj Bhardwaj.

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Hon. Vice-
Chairman, Sir, at the outset I may
be perntitted to congratulate the

Hoogli River) Bill, 1952
Shipping and Transport Minister for
having introduced this Bill which pro-
vides for a national waterway that
would link Allahabad with Haldia
through the Ganges.

Sir, as we all know, an efficient
transport system helps in a big way
the economy of a developing country.
In our country, Sir, we have got a
good network of roads. We havie also
civil aviation that has provided good
transport facilities, But Sir, you will
agree that we have not devoted our
attention to development of inland
navigation in our country,

Sir, in all the developed countries
of the world we find that inland navi-
gation relieves the traffic to a large
extent. The previous speakers have
given some details about it. I would
only refer to the fact that in the
United States 10 per cent of the total
traffic is being handled by the inland
navigation system. This national
waterway will start from the State
of Uttar Pradesh pass through Bihar
and ultimately go to West Bengal
When this waterway develops, other
development activities will start and
the people of the area will be involv-
ed in it. When this whole project
will be undertaken by the Govern-
ment of India, there is absolutely no
doubt in my mind that the people,
that is, the workmen of that area will
be given preference as against the
outsiders. That would open up oppor-
tunities of employment for them.
And then once the development work
of this project is over, naturally all
those people who are working today
in the ferries in the boats, like
“Mallahs” and others will also be
associated in this system because the
bigger mechanised vessels will not
solve the problem of these areas. Sir,
you will appreciate that all those 3
areas where this river passes through
are highly backward. And once this
system is developed, we will have to
make provision for the weaker sec-
tions of the society, the weaker people
who live there because it is not that
roads are passing through every part
of the country. Roads are distant in
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some places and especially in the days
of floods, you will find that it is diffi-
cult to reach the roads. In those
eventualities this national waterway
will serve in a big way. In areas like
Assam, Bengal Bihar, Orissa and
Uttar Pradesh, it becomes difficult for
us to transport the agricultural pro-
duce and forest produce from one
place to another. Once this system is
developed, . there will be no difficulty
for these people to transport their
produce through inland navigation.

_ Bir, this is only a beginning. 1
would suggest that many such pro-
jects should be launched at the
national level so that this country will
have a network of inland navigation
system, These days vyou find that
there is a lot of congestion on the
voads. There is also a big queue in
civil aviation. Naturally the aero~
planes cannot solve the problem.
Therefore, this mode of transport,
which is cheaper, has to be encouraged
as against the other modes of trans-
port, Sir, once this system is under-
taken, the direction in which the
Shipping Ministry has started mov-
ing, will give a big boost to ithe
economy of this country, if many
other parts of the country are also
linked likewise. I would not com-
ment much on the necessity of such
a system because much has already
been said on it. T e

I would now come to the Bill as it
is, You will find that there are three
parts of the Bill. The first part deals
with development. The second is the
maintenance part. It has been said
by the previous speaker that there is
doubt about the constitution of the
advisory committees. At this stage,
it is not the advisory committee that
should be borne in our minds. At
this stage, we should consider whether
guch a project is necessary to be deve-
loped or not. At the development
stage, the Government of India should
be given a free hand so that this pro-
ject does not suffer on account of
multiplicity of authorities. There-
fore, the Shipping Ministry will con-
stitute such advisory committees as
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would consist of experts because
development work is different from
maintenance work and running of this
transport system. Therefore, there
should be no difficulty for us to pase
this Bill as it is. Advisory com-
mittees are very important and at a
later stage when this project is deve-
loped, the question of running of this
system would arise. Therefore, all
these apprehensions should not be
there in our minds. Later on, since -
this project will run through the -
three States of U.P., Bihar and Ben-
gal, the association of the
Governments and their co-operation
also will be necessary. To that extent
these apprehensions have been solved
because a reference to arbitration is
provided for in Clause 6 and that is,
in case of any dispute the Chief
Justice of India can also be approach-
ed to solve the problems arising out
of all these disputes. Therefore, once
the developmental handicap is over,
then the organisational and mainten-
ance aspect of it will have no pro-
blem. Therefore, my only submission
before this House is that this Bill
should be passed without much argu-
ment and much of apprehension,

N W wWER wER AW
Suawrene S, & o dar aw Wl
ofr # sga-sga aur W E R R
¥ 7@ v g & AEew
fagos, wm-wTrefeTt T 9T
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g WX 49§ 5 Agrady Y

various -.
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SHRI SHRIDHAR  WASUDEO
DHABE (Maharashtra): Mr. Vice-
-Chairman, Sir, this Bill is a very im-
portant Bill and, in fact, it is a land-
mark because, for the first time, we
are legislating on the national water-
way and I congratulate the Minister
for piloting this Bill.

Sir, thig Bill, ag it stands, is a very
limited Bill. Clause 2 of the Bill
says that what is specified in the Sche-
dule shall be declared a national high-
way. But there is no provision in the
Bill or in the Act by which they ecan
amend the Schedule or alter the
'Schedule and, therefore, if the Act
had provided under thig Section a
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provision for enlarging the scope of
the Schedule, they could have then
better management of the national
waterways.

Sir, I fail to understang one thing.
‘When they have taken this responsi-
bility to have national waterways
just like national highways, 1 do
not know why the Bill is restricted, I
would like to request the Minister to
explain why the Bill is restricted to
the Allahabad-Haldia stretch of the
Ganga-Bhagirathi-Hooghly river.
There are other rivers also in the
country and there is a great demand
for having national waterways. There
is the MNarmada and there is the
Tapti and, Sir, in our areas, there is
Godavari and there is the Krishna
river and in the South there is the
river Cauveri, and national waterways
could have been demarcated in these
areas also for inland water {ransport
which would have gone a long way in
meeting the demands of the people.
Though this Bill is a good beginning,
the Government has missed an op-
portunity to declare national water-
ways in different areas of the country
in which case the Government could
have assumed powers and under the
same principles or laws they could
have waterways without further leg-

islation, . .

Then Sir, in regard to the clause
on arbitration, it is said that the
arbitrator shall be appointed by the
Chiet Justice, But I find that even
the private parties disputes will also
come there and not disputes between

* the States and the Centre alone. There

is no provision here to stipulate that
the arbitrator should give his decision
with expedition. We have got ex-
perience of Inter-State river water
disputes and the arbitration tribunals —
take a long time for giving their de-
cisions and sometimes they take years.
It is not clear from this legislation
why the Government has not provid-
ed g time-limit or put some sort of
greater responsibility for deciding the
matter with expedition. I think this
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could be a stumbling block in the
administration of this Act and in car-
rying out the purposes for which this
national waterway is to be created.
Then, Sir, I come to the question of
Advisory Committees. B

There are certain interests which
are referred to in the clause relating
to the Advisory Committees, Clause
‘8(2) says: *. . .the Advisory Commit-
tees shall consist of such number of
persons to represent the interests con-
nected with shipping and navigation
and allied aspects as the Central Go-
vernment may deem £it.”

I think, Sir, that this is one aspect
where the Government is making a
mistake, In fact repsesentatives of
people who are affected, who are in-
terested in this inland water trans-
port, should find a place in this Com-
mittee and they should have been
taken on this Committee. I think the
Members of Parliament or MLLAs or
those who are directly interested in
or connected with the inland water
transport system in that area should
find a place on these Committees. I
do not understand why it has been
restricted to the interests connected
with shipping and navigation. I do

" not mind if they are taken on this
Committee, Certainly, there are pri-
vate shipping corporations and other
companies. They should find a place
in this scheme. But why others are
excluded from the advisory commit-
tees? There is no reply and there is
nothing to indicate the Government
mind on this aspect.

Sir, other aspects are already very
much discussed by others. Lastly, I
would like to know this from the hon.
Minister. In the Statement of Objects
and Reasons, in paragraph 2, it is stat-
ed—1 quote: .

“,..Information currently avail-
able indicates that the depth of
water beyond Allahabad on the
above referred river system is not
adequate for sustained operation by
large mechanised crafts.”

.
s
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If that is the position that the depth
of water is not adequate for sustain-
ed operation by large mechanised
crafts, I would like to know from the
hon, Minister how he expects and
anticipates or has a plan to make it
effective inland water transport sys-
tem on this river, which is going to
be a landmark in gur country—I do
not know how much time it will
take—in the navigation ang this sort
of transport system.

Sir, I welcome the Bill,

# g s (fr): soe-
sqer wered, & w@ faw 1 amyw Fan
g o 9g TowaT g %@ foem @7 o
L o B L 3 - R
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Tl O F TS|
wew, fge SR iyl smer & oeh
wgred & gz AT =g o
W OUSEl #r g ¥ o faw
;I 7§ ®F w@Ely q 0
™ & wife ol st & awar @
frfea o @I F IEFE 7197
F TGA A grFe F ar gitw
FEATA | arfat & wrw X F
e e fGer U g @war
g1 mfar ¥ oz fRwr ¥ gwnd
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@l g S 59 day § s
aEm ag dg e o S a6y
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T Rl § A aF v WA



247 Natione; Waterway [RAJYA SABHA] of Ganga-Bhagirathi, 248

Allahabad-Haldia Stretch

aEw Aam T & wfaw e
qErE 1 IEW gl HIT AT Iq A
A A AT 9 N agd FE @q
AN | gw o & g & qmT
1gat § v g@ar wwwr @9 w7 R
qE St SoAtr fawte gom g ®
Y I wA T Faw QR Gd
¥ 99w g7 qrgge Ot wy o g
EEAE IR G I 1S R |
a0 AuAr ove g g fF &1 s
FAM A AT AT EE & X
CIERC S o B A B S AT
& v o g Ae R
aF AT AT AT & q IF & fAu
TR S ITEwd g )

el ar@ ot ¥ q@ar qEA-
Sur frogy & W owgr 5 Q=
ETH FT W THH g ) & UI-
FIE  FHE AW AT AT T A
Y R owm oA wm Wy e
FTAT FAYF GE ) W AR
FRE F avy aETd & wfafafe G ar
agh | &t fafws 3ex¥e & am T
% 99T &N ar 98, wmar ¥ sl
gad T a1 & 1 avzg Frad
aEE TR WY 1 WA A 9T
WAaR A T g

Y AT Y § s =g R
™ SN &1 fawfaa # 9 ¥ T
S WTHIAT  ge G WrTEr faw
I]E TCETT F G U IF Ty F
geara fafwe osa Fdiw @
gifr 78 WouT dW osE X
B To@r 0 o o §
TER NI Jag GHE A
aifeq fF S gWeht W@ wEe
A ¥ A AT o=@ q
it ag e fd 3 TR

LN S

Hoogli River) Bill, 1982
P ATaE AHEAT T F@ER
Fdrag ¥ faafw & s ?

o W § gg wgm AT fFosw
FAA 7 9 FA S TE ARET A
fog #Avdr , AfFw ag & fEaw
fef #ar g ! FE Fi9eg
A T AT F WA A A § o
@ ga & FOW A g ) g
drit FT AT WA ag g fE X
g FIAL ®T ggd asT fawmr Sy
gEFT WA & a9 § wafug
gag T T AWl § T F@
@ frarsmar g1 afsn o &
srT FET f§ ooy S ofwd
Srorr Afe mfw 2 & 3w 708
FIASg AT I I FET AT
s 7 ol frad fasi & w2
73 & W fawfas fear som ?
UF 99 , & a9, d1F &9 3T 5 a9 ¢
wfrn @ gt &Y o 5o faer § qwrd
g afe + ¥ gEIE AN H
FIF TH T@AT 9TEaT 97 | A ar
Tq g gEe W1 &, 9w g swEw
AR g §f 3w 9v f
HT 1§ AW FeIw |

L

- .

g ¥ ¥ wd @E W s
qrEgaT g fF Goae w9 ¥ 9 qow &
R A & ag IwFW & v
A At F wo faw Ow FW &
sfaFIC & Y 9@ ®Y ¥ 99 g qoAe
FRE F AWX FT IWATT WY § ar
gt oY a1 gE} AR dEEEt A
CIEIEAR I CEA RO B AR ° 4
) faamr 7 tEavwawm®
fraw ¥ sgaear A9F  gTT AT
aEt =fgw 1o T L

ft @R FHC ;. I9EwEEe
AYEY- GEN BN WIEHT Eedl &
Afew c aRER ¥}/ 5 e S A



249 National Waterway
Allahabad-Haldig Stretch

tr fadas &1 @ fFar & ) 9w
W Ffow g7 Faua wigA FQ
ge =t ot agatT A e T §

Y gEEAET o ¥ HI e F
frafer g8 gam@m @ &1 ¥
areg § § FgaAr Argar g W gEn
Fay XFar @ I FE 9
a7 fados o @ q@wm @1, TETT
gAY F) JaT g Al fawl W TR
ST TATN FY GATIAT AL G Y
A g0 WM & & HW )

gt arg IR wEr oI
gel #Y, S§ s A e @
grfega  <@AT & AT, @H & Ug
@ F ST AA mw T famy
FT A FTavI L T 3G sAFT X
dafaq  w@AT & g1 SET aw
arferil %7 1N FT WA Y, I W TEy
& a&arT g, 9 U = § w3
famn ¥ mely g% IFaT Tearad arfaay ¥
T R IRFT W ENTT A gw

T T KT WOT FAT fFo&
A ) -

Fgt 9F W wAy F, ug I«
i EETAre  gfemt & A ¥,
dar g fre s o aeer X
g fear, R R oaw oY
g g8 A ¥9 g & fome awg
Fam F @ F AT G AW A
FATAAT 1700 § M TR § IZEOr Ieqw
T 2, O SAHT WY g9 AT TEAT AR
grm @ am § gk A9
¥ foard wer o ot sufeaa E W ag

gwr fawm wqdfem & et gw

[27 JULY 1982]

m————— e ————

of Ganga-Bhagirathi. 250
Hoogli River) Bill, 1982

Wt =o foor § srex s W@W
(sa@gta) wrEE I A FT IW § U
Wigmg dafaq g1 98 I 3AFF
ff a7 F FRO T ¥ HAX 0T
gFAT R | T dag H OF gaag
oreETas 2 g g e B oy
Soa™ & faY o SEen 38 A e
far fadas & gaum § fesgas &
gra wifades & w1 S qreg
g S Fgr wfad & fole faee
Agan g, 93 F S T IRy §
femiadmm @1 <) faora 21 98 ivenf-
Weg g Ry 7 §F abae
MG HR St G ;| g
TR wwErER AL 7 W’ aw
miaga &1 qara g, wfEdew &
e # Wear wer owofgd X
qE 5 fra Yagem 1 " aw
Heargl T I g a8 v & f Arfaw,
weaTgt FT fga o T/H @ Tifed
wifs oY Wifas R g, Aoy T
g SEY TNV FY AT @t Ay
N T qTF | AT 987 aF 7ol
%, RIS, TR FT 4T & 397 I
gfFT F T IR IW AT gAT
&t fgor Hgw 9y # faad 3§ dF
Tg AR IR gfEaar S
grgar gewl faw aF

s % wfuwifat & =saq w1
ge9 ¢ ® w0 Agar g 1wty
FHaT FEEY HAG AT TG E fw
st st for grar & 9w fawmr &
3o AMUFTA &1 7@ A &q7 27
arfed (s i st 3o foa g
fFr @ I ama &, <9 TEWE g
ag ar FH F GRA THE o fHe<C

R

AN Fgl 5 gHEITR ST gy
g% fay go g =nfgd ) gaer W ¢



251  Nationa] Waterway [RAJYA SABHA] of Ganga-Bhagirathi, 252

Allahabad-Haldia Stretch
fadas & g &1 ST A g
T EM I g qg ¥ qurEsn
R &7 gy foparT ST

SEl aF USq T 67 09T &
SY A9y W gw FATT 9gq &
T M TSq g A 5w foom |
9gd Y qg WM @ & & Semer
T ORE  TAERT "ifed far s
ST TR A ATIRG

Fgl T WO GF FT AT FET
AHT ST SEF G ATHEAT g F4T
gEHEl et & Tl § faafa
fear st ? wE a9 g\ FamT
wigg & f¥ df® F=w @R &
GG Tg T @ A TR J@WIE,
g @ a1 e fawrg @ oFE
T FEm g@R & & §
gafad  wweAY & faqiw & gy #
¥ e T Agl & T g
fo smer W W F 9
e ¢ Aem FwE 9 9% 9
favmr & v g@w faam ) °g
T T g F UF AWSAT H
WRRX & ®7 ¥ Ag AfFd aeEe
¥ &g ﬁa“ra”fsrm”rglsfrﬁa‘r T &
T ag"t g

Vgl 9% 3T FAW & geg
"1 Fgl 5 Tty sewnr gifaq frar
W, T g9g ¥ ¥ gq9T7 &7 AT
W g SEE wEw S g,
I A g WX TG weHmw gy
& ST AR W OA-An F 99 g
SOEET  gfed FT A1 gEl oo
- wEt E i TR S AW AT §Y
femr #gw @99 gaTEdw arem

R oF faa 3 g fF wmege
B FITHET AW ST T 99T

Hoogli River) Bill, 1982
HFIR H Y faarc fFar st gy -
¥ = fowfed & 915 groargs @
R §FqT § FIfF 93 wOE A &,
S FINT § | AKX I35 oA
ant 9 g & W @ e
SEN, TAGT FgHd W g1y
SiEE  HWE ¥ SR °Y Herd @
JaE ZOT | IART F9 a4 F1 AT ST
2 wfer g e #v ot s
|t oY sgst e fRar § M qw F
FIETT S | 9RA I9F W[
qME BT AlE g, A1 Nides 39 g,
g & faug 6  wmewr  fadm o
TEET qTAATSF & G TETIET
W #1% Ffears g g Sar
fe #% w1, @ @ 9@ WMl A
TEW 9 A FAT & J0°7 qaar
STEt &Y g @@ W dra § AR
dgg & or9 ¥ AT B/ AT g
fadas o FU T 6T SR
T S-An N F@ oL

frar gmges ¥ @awar § afew
TEYYE #T J1T FEN § | SR GA@
TET WS | HAIC IHE! GAC F
qreaTad § AL @ wal § FID Iq
fear #*rf memma A frarmn
a%g IR gATR faareiy g, 99 9%
faerai 1 gw ag @G RIS
an # gagEE ¥ gl aw faaa
T oR B wWaw § JA§ JeTr ¥
qFT YTIEAT §  FUMT AT FAFAT
FT AT, €FHI TR AGC 9
A T FTTAW  F qwiq a1 &
IR FEET | wAT F I A AG
AEE g T HIR IGFT OF TR
foer 3w & FTRT AT & AR S aSA
FOF A A AEE  FF A6 AT
FTFW & qFAT § | QAT ST
gama Sl fasreia g ) -



25 National Waterway
Allahabad-Haldia Stretch

SHRI SHRIDHAR WASUDEO
. DHABE: What about the advisory
-.committee? .
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THE VICE-CHAIRMAN (SHRI
LADLI MOHAN NIGAM): I-will
now put Mr. Suraj Prasad’s amend-
ment to vote,

The question is:

“That the Bill to provide for the
declaration of the Allahabad-Haldia
Stretch of the Ganga-Bhagirathi-
Hooghly river to be a national
waterway and also to provide for
the regulation and development of
that river for purposes of shipping
and navigation on the said water-
way and for matters connected
therewith or incidental thereto, be
referred to_a Select Committes of

[RAJYA SABHA1 of Ganga-Bhagirathi,
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the Rajya Sabha consisting of the
following members, namely:

1 Shri Suraj Prasad

2. Shri Hukmdeo
Yadav

Narayan

. Shri Shiva Chandra Jha
. Shri Kalraj Mishra
. Shrimati Kanak Mukherjee
. Shri P. N. Sukul
. Shrimatj Pratibha Singh
. Shri Ram Naresh Kushawaha
. Shri G. C. Bhattacharya

10. Shri Indradeep Sinha

11. Shri Surendra Mohan
with instructions to report by the
first week of next Session.”
The motion was negatived,
THE  VICE-CHAIRMAN

LADLI MOHAN NIGAM):
will put the motion.

L 00 -3 M M b W

(SHRI
Now I

The motion is:

“That the Bill to provide for the
declaration of the Allahabad-Haldia
Stretch of the Ganga-Bhagirathi-
Hooghly river to be a national
waterway and also to provide for
the regulation and developmlent
of river for purposes of ship-
ping and navigation.on the said
waterway and for matters connected
therewith or incidental thereto, be
taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN  (SHRI
LADLI MOHAN NIGAM): We shall
now take up .clause by clause con-
sideration of the Bill

Clause 2 was added to the Bill.

Clause 3—Declaration as to expediency
of control by the wunion of Ganga-

Bhagirathi-Hooghly river for certain
purposes .
geawea (st soeel  Wigw

fom) @ & 3@ gue-3 F FaT F
W gwanT g s qwrmsﬁ
mqu@

-3
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DA HEgT g
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The question was proposed.
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gride q%T H§@ ST gAY TG
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g GLER FweaAT fr wdwiag
RIgTY qT M, T I LR S,
Aqf s IR F WA 9%
zgd 4 TW F AW FAT |
zgfre e ERT Fwag w13 98
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Fiifs & qer & faggw ¥ sate §
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K fRawa g 2 ( s@Igla) &
arfeq 7dt a1 :

geawtsa (=1 ATEsl  ®EA
fam) o oft g swE S dwnA
¥ udd @E T ag EfE

1. 9% 2 @), d( 7 §u<w
CeeEn 9T weel F avErq foreE
S waEiaeE oy da & wi T
S oerar. @ wew seasarfaa fer
areg 1"

The motion was negatived. -

. Wy (st Wi n"‘.aw
fvwr) : W oA & fF -

s (3)

fagas @ wWw
T Wy v - '

', The motion was adopted.

~ Clause 3 was added to the Bill.
" Clause 4 was added to the Bill.

Clause 5—Responsibility for regulation
and development of national waterway

uAELE (s WISSl  AlgA
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M, 59 faor & g oifag@
g § fF 9@ g@ st A fae-
faa w37 & fad @ "o T,
T T, FAR QU FH, TR
FH F ZL AE & A FE S
WA I @ § o AfET g
78 & f5 og =W fraw foll & @@
TR+ g@ER & faaw oY mrawe
FEA FAA § I FHAT F I AR
T FE FoEg ad e AT
Wi ag $MA ar v rar §
afe JaF amy N Fawl aa and
0 Jar A mowr g@Er
f& = qifgnr gaz oAy § 1960
¥ ogar #IX 98 19828 Afwa wrw
qF T TG gHT | IAT qIg T UG
FET A AT JET FR HAw H AV
U AANCT H T Y AWAL, AT
] FEARTA A Tl T | G&FIC
1 whafafaes sw@  zafqg &9
T FT AT T & | Iafag §F wEr
Fgm wEA g fw ... (ww¥aTw)
S gaar I faw & fw foaas
AW Y 9 ¥ grENie w1 @F
FA Gl IHAT TgT q@ § Ay FY
s faw sm,  IFQ T GEET
g F A ggfaag gri, s @y
AT q TIAN, 9§ T@AT B
a2 faor & @ @R & w15 FIA
fafeqa sar arfee f& g9 safa &
HEL W @ FAA FT AT FAT L
Tafew A wwhe ag & fF

“The work relating to the deve-
lopment of the national waterway
shall be completed in the course of
three years.”

fag #7 ¥ W a9 AW &

[ e H ag A qA T AHE

‘
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“(4) TS ST & faEE
¥ gafgy s AW a9 F A
qu &< foar s

“The motion was nebatived.

" utenoteer (=0t sneelt i
fw) cowmoag R o
"gz (5) fawws Fr w0 wEw
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.The motion was adopted.

fClause 5 was added tao the Bill.
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Clauses 8 and 7 were added to the
Bill. ‘

Clause 8—Advisory Committtte -
ol 6 AW oA, & s
4 g fF . £

3. 9% 5 9%, qf¥x 34 ¥

IR CE N U I i
T & AR 9971 F  gfe-
fafr g, wsw meawfea  fam

Eici
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? & weargedr #9939 sy
afFs ueareTd #58 F Fi7 g7er
ghr, 29 9T Wl wgieq ¥ wrea o
I w8 & & f& W @
(swwond) T a® A ST FMA
gar =ET 3aE afazdae
TN g ART HIX AVFER F e
faer v ag v 78 g Trfan fF fedr
® ger 9T W fAdT Fwum, Fdy
IGF[ dFET FAM | FAF  ZAAT
Tad ¥ ug ¥ 5 grERdNw Fv
W F g ok T@ER F qa-
qATT F X FW & fawozw faa
F WX qg g gAar anfge i/
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¥ fae o St &t & @ [ v
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a fagr sm a9 )



263  National Waterway
AMlahabad-Haldia Stretch

gw 4z qaAy § & @dr wgaw
S w AT W oag @ J§ IR wAAr
e 3% gu (wgr o Twwy W@ #
e #f wmafa aE gr wifgg
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¥ IFT H AEAE FIE BT FET
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ag faaroim &

AIT g AeL. 47 glag 4@ 2
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- The question was proposed.

Iqqqlead (N s wWiga
Raw) @ wiq wow weteT AT
g '

t gw %@ : T TF AF
FE At 1 TN =@ L (HIYW)

JIaqlIA (W [TEA WIEq
TRa®) : dMgT o 7w IF E
{sa%q7) C

ToWigw wq@ : d9 ¥ oamA
Ao g, W 3 e | 33 a1a
Fg¥ & FIE A WO FIHT 0T AEL
WAL, a1 IFE w1 omd Ag &
H A TW EMAT FToFraw Aqg)
@ FE L. (sI"am)

JumAsEA (3 w1 wWiga
fam). @y ariew g v

{RAJYA SABHA] of Ganga-Bhagirathi, 264

Hoogli River) Bill, 1082
st g WAl ;A EweT
arfag & faar

JugAms (s /I n’lgas
fana) : F I TAIE A F FET A
a7 & faa zaar § 1

r

The question 1is: S

3. “That at page 4 ,line 39, afte:
the words ‘Government may deerr
fit the words ‘and of representiatives
of the Central Government, con
cerned State Governments and the
public’ be inserted.”

The motion was negatived.

THE  VICE-CHAIRMAN (SHR!
LADLI MOHAN NIGAM): Th
question is:

“That clause 8 stand part of the
Bil .n .

The motion was adopted.
Clause 8 was added to the Bill.

Clauses 9 to 15 were added to thi
Bill.

Clause 1, the Enacting Formula anc
the Title were added to the Bill.

SHRI SITA RAM KESRI: Sir, !
move:

“That the Bill be passed.”

The question was proposed.

SHRI SUKOMAL SEN: Mr. Vice
Chairman, Sir, in regard to the Bil
I would like to draw the attention o
the Hon'ble Minister and the Member:
of the House to certain importan’
aspects. First of all, water is excl®
sively the responsibility of the States
But the Central Government also ha
the power to declare certain water
ways as national waterways by an Ac
of Parliament. After declaration o
these waterways as national water
ways,  certain rights of the State Gov-
ernments will be seriously curtailed
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but at the same time it is also neces-
sary that these waterways should be
declared as national waterways. So,
1 suggest that the State Governments
should be taken into confidence.
The State Governments should feel a
sense of participation also. That is
why I suggest that the Advisory Com-
mittees which would advise the Gov-
ernment in regard to the implemen-
tation of the Act, should have ade-

quate representations of the State
Governments. The State Govern-
ments concerned, Uttar Pradesh,

Bihar and West Bengal, should have
adequate representatives on the Advi-
sory Committees.

Secondly, the Bill has sought to
establish as an autonomous body, the
Inland Water Transport Authority of
India. That Authority of India would
take the responsibility of the main-
tenance of the waterways. Here also
I suggest that adequate States repre-
sentation should be there. Otherwise,
the State Governments will npt have
any sense of participation.

Thirdly, in regard to the fishing
rights of the States, in the stretch of
the waterways from Allahabad to
Haldia it is to be noted that hundreds
of fishermen eke out their living by
catching fish from the watlarways.
After declaring this waterway as
nationa] waterway and regulation of
fishing between Haldia and Allaha-
bad, the fishermen may be affiacted
to a certain extent, and I would re-
quest the hon. Minister to see that the
interests of the fishermen -do not
suffer and that the rights of the
State Governments are not curbed. I
request the hon. Minister to con-~
sider this aspect.

My next suggestion is in regard to
the execution of the scheme. Here
., also the Bill suggests that the finan-
«tial responsibility for execution, regu-
lation and development shall be taken
over by the Union Government. That
is necessary and imperative. But at
the same time I would suggest that
these three State Governments should
be entrusted with the responsibility
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of executing the scheme. The Central
Government should coordinate the
scheme, but these three State Govern-
ments should be entrusted with the
responsibility of executing the scheme.
The State Governments have got the
necessary technical know-how also,
and they will take interest in it.

Another point I would like to men-
tion here is about shipping bztween
Allahabag and Haldia. It should be
under the State Government. No
private company should be given the
right of shipping in this area. Other-
wise, it will be a mess. This should
be entirely under the control of the
Government. It should not be under
the control of any private body. No
private body should be allowed to
ship in this area. That is my request.

Another point has been mentioned.
by an hon. Member. Stili I will men~
tion it. From Haldia to Allahabad
the waterway is 1o be declared as
national waterway. Sunderbans is the
most backward area. It is a border
area, It is very strategic. Sunder.
bans should also be included in this
national waterway. The stretch bet-
ween Allashabad and Sunderbans
should be declared as national water~
way, It is necessary not only for the
development of Sunderbans but also
for the development of the entire
eastern region. The forest produce of
Sunderbans is used not only by the
eastern part but by other parts of the
country also. So, for the development
of Sunderbans and considering the
strategic situation of Sunderbans, I
suggest that Sunderbans should alsc
be included in this national waterway. -

These are my suggestions, Andg
lastly I would suggest that the Bhag-
wati Committee in 1970 suggested
that six waterways of the country
should be declared as national water-
ways., And these things have been
considered by the Government of
India through various committees for
the last two decades. In 1970 the
Bhagwati Committee had suggested
that these six waterways in various
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parts of the country should be
declared national waterways. Our
railway communication and road com-
munication are suffering from bottle-
necks. Thanks to the efficiency of
our railway administration, we are
- witnessing extreme Dbottlenecks in
wagon movement. Because of the
high cost of petrol and diesel, we find
that the cost of transport by trucks
is going up. So- these six waterways
in different parts of the country
should also be developed. 1 would
request the hon. Minister that the
Government should come up with an-
other Bill for declaring the other
waterways as nationa)] waterways. In
Tegard to this Bill which has come
after 20 years, I would only repeat
one English dictum: better late than
never,
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7z &t fagas AT AN W Q@
gmEE: ... o
...“cost of transport, energy efficiency,
generation of employment among

weaker sections of the community
and less of pollution,”
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THE VICE-CHAIRMAN (SHRI
"LADLI MOHAN NIGAM): The ques~-
tion is: I

“That the Bill be passed.”

x

. 'The motion was -adopted.

AT SN ——

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) 1982-83

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARADHANA POOJARY): Sir, I
beg to lay on the Table a statement
(in English and Hindi) showing the
Supplementary Demands for Grants
(General) for the year 1982-83 (July
1982).

. - e

-t~

‘RE. COMPLAINTS ABOUT ERRATIC
SUPPLY OF WATER AND ELEC-
TRICITY AND NON-WORKING OF
"TELEPHONES—contd,

_ SHRI ARVIND GANESH KUL-
KARNI: Sir, it is really ridiculous
for me to stand up again and point
out the same damn thing. The point
is, there is no power in the whole
building right from the Parliament
Library to this place. In the lobbies
the telephoneg are not working. I
just now came from home. Since
there was no power, I came here. I
could not sit at home. Such is the
position. May I request you to direct
the Deputy Minister in the Depart-
‘ment of Parliamentary Affairs, who is
sitting here, at least to please look
into this. What type of arrangements
are made for the sitting of Parlia-
ment at least, It becomes ridiculous
and a joke., Right from Parliament
Library there is no power, in all the
lobbies and the Centra] Hall. Will
‘the Deputy Minister please look into
what is going on? How is this Gov-
ernment working?  (Interruptions)
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THE MENTAL HEALTH BILL, 1981

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B
SHANKARANAND): Mr, Vice
Chairman, Sir, I had given notice for
the consideration of the Mental Healtl
Bill, 1981. Now, Sir, if the House¢
agrees 1 may be permitted to mowt
that the Bill be referred to a Join
Committee of the two Houses.

| JeawmE (3 wrest Aga )
T T3 ¥\ TOT1 § ¢

HON, MEMBERS: Yes,

SHRI B, SHANKARANAND: Si
1 beg to move:

“That the Bill to consolidate ar
amend the law relating to the trea
ment and care of mentally ill pt
sons, to make better provision wi
respect to their property a

. affairs and for matters connect



